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Il t he Chai rm an of the Commi ttf'e on Absence of I' 

v 

the sit t ngs of the House , ha ving been autho ri sed by tr!m~ers from 
present t his , t heir Fourth R.:? port . A>'!l-rd.ttee , 

2 . The COrnmitt7e held their sitting on tht? 19th Deel°>"" 957 The cornnittee considered six applic1tions f or leavo of bber , 1 The 
r ecommendation of the Com'Tlittc.., with r espec t to e 3 ch ap~1f0n~I ·n is given below. C'l o 

3 . Shri Bi r en Ro y: The Member h:i s aopli ed for le.,v9 of absence 
from the 22nd July , 1957 to th ~ 20th lugust , 1957 dur inr the Second 
session as he WAS on a l ectur e tour of ~urope . The total period of his 
absence was 30 d '.'IYS . The co:-i:ni tte? r ecommend t hat le ve "'lay be 
granted to the Member for t his period . 

1 4 . Shr i K. T. K. Tangamani : The Membe r has applied fo r ln 1 ve of 
absence from the 28th No vember, 1957 to the end of the Third Session 
as.he has gon~ to China to attend the Bi ghth Conference of t he All 
China F3der8ti on of Trade Uni ons 85 a r dpresentative of t~e \ .l . T.U. C. 
The total period of his absence would be 24 days . The corrimi ttee 
r eco mmend th at le~ve may be grant ed to the Member for t his period . 

/'s. Shr i C. R. Nar asimhan : The Membe r has 1apli ed for le1 ve of 
absence from the 6 th December , 1957 to t he end of the Third 3essi on 
as t here is a hear ing of an elec tion petiti on ag~inst the Membe r . 
The tot91 period of his absence would be 16 days . The CO'Timi ttae 
r ecommend t ha t l e1ve may be gr anted t o the Member f or t ris period . 

/ 6 . Shri S . C. Chowdhury : The Memb.o r has a~olied for le-:ive of 
absence from the 23rd .i.ugus t t o the 13th September , 1957 during the 
Socond Scssi cn and from 11th No vember to the 20th Novarr.be r, 1957 
during t he Thi rd Session as his f amily we r e i ll . The total per iod 
of his absence was 32 days . The Committee recom'l'J~nd t hat leave may 
be gr anted t o the Membe r f o r this period . 

/ 7 . Shri .Mahadeo Prasad : The Me mbt: r has a Jpli ed fo r le ·w e of 
absence f r om the 11th NL vc~ber , 1957 to the 9th Decembe r , 1957 as he 
Wr3 S s eriously i ll . :!:·1rli0 r t he Membe r was gr an t ed l eave fo r 33 days 
as r e commended by the Committ ee i n thei r Thi r d Re port . Total pe r i od 
of his f ur ther absence was 29 days . The Co mmittee recom~end t hat le~ve 
may be gran t ed to t he Member f o r t his peri od . 

I 8 . Shri B. Po cker : The Member has apolied fo r l eave of absence 
from t he 13t h November , 1957 t o t he end of the Third Sessi on as he 
is s Uff e ring f r om .1sthama . Tha t otal pe r i od of his absence would be 
39 days . The committee r ecommend tha t l cAve may be g r anted to the 
Membe r f o r t hi s pe riod . 
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